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Report submitted by District Collector Palakkad in OA34/2023 before The
Hon.National Green Tribunal, Chennai.
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1. The original application OA 34 of 2023 BEFORE THE HON’BLE NATIONAL

Signed by
Manikandan K

GREEN TRIBUNAL SOUITHERN ZONE,CHENNAJ filed by Sti.Rahul.S. against the
proposed plastic material recovering facility owned by Sri. Salib Rahiman, first
respondent and various Government Departments including, Pollution Control Board.
The petitioner alleges that establishing such industry will cause several health problems
to the near residents due to its air pollution potential. Applicant also alleges that the unit
hasn’t obtained statutory licenses from respective departments for operating the industry;

2. The proposed unit, material recovery facility (including shredder), comes under Green
category as per Circular no. PCB/T4/115/97 dated 02.05.2018. Copy of the circular
attached herewith as Annexure R8(a). The activity done in the proposed unit is the
segregation, storage and shredding of the plastic scrap collected. For shredding, a
shredding machine of 15HP is proposed. As per the circular no. PCB/TAC/18/2004 dated
09.08.2004 for small scale Green category industries distance to the nearest residence and
other public offices are 3m and Sm respectively, copy of the circular hereby attached as
Annexure R8(b);

3. A complaint was received against the proposed company of the respondent on
09.01.2023. Meanwhile the respondent applied for Consent to establish on 17.01.2023.
An inspection was conducted at the proposed site of industry by Board’s Official on
10.02.2023 based on the complaint and consent application. During inspection it was
noted that the proposed industry building was having more than 25 meters distance to the
nearest residence which satisfies the siting criteria as per norms. On inspection
construction of the proposed industry was not started. As per land tax and rent agreement
submitted with the application the industry is going to be establishing in a land area of
7Tcents.

4. Since the proposed site satisfying of the distance norms as per the circular mentioned
in Annexure R8(b), and submitted supporting documents for the processing, Consent to
Establish granted to the unit with condition that roofed shed shall be provided for storing
the entire raw materials and products, Proper enclosures shall be provided for all the
operation likely to produce dust or noise, and other general conditions. A True copy of
the Consent granted to 1st respondent is there by attached as Annexure R8(c);

5. Consent to Operate shall be given to the unit only after verifying the compliance of the
consent condition mentioned in the Consent to Establish granted.

Dated this the 27 ™ Day of July 2023,

Deputy Collector(General)
For District Collector, Palakkad

Encl: As above,

Date: 27-07-2023 16:17:39
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KERALA STATE POLLUTION CONTROL BOARD
cdho@ otunam asfimianem wlommen ceruodal

Patiom P.O., Thiruvaranthapuram — 695 004
e also o6l Gilo el le ~ 835 004

PCBIT41597 o |  Date: 02/05/2018

CIRCULAR

Sub: Categorization of industries into Red/Orange/Green and White based on pollution potential
which are not included in categorization list.

Ref: 1. Circular No. PCB/T4/115/97(3) dated 31/08/2016
2. Circular No. PCB/T4/115/97 dated 17/03/2017
3. Circular No. PCB/T4/115/97 dated 05/10/2017
4. Circular No. PC3/T4/115/97 dated 27/03/2018
5. Minutes of the meeting of categorization commitiee on 04/04/2018

The revised category list of industries under Red/Orange/Green/White categories as per
the direction of Central Pollution Control Board was implemented vide circular read (1) above.
72 Nos. of industries which were not included in the categorization list under ref. (1) were
categorized vide Circular (2) read above. Industries which were not included in the above lists
were again categorized vide circulars 3 and 4 read above. Some other units were bought before
the categorization commitiec on 04/04/2018. Accordingly recommendations of the commitiee
were approved vide read (5). List of newly included industries/units are given below. The above
categorization shall be considered while issuing consent to the units included in list.  The

circular shall came into cffect from the date of this circular.

SI.No. - [tem Categorized Category
81 ‘Ball pen making ( assembling only) I White
82 i Hall markin'ghand assan " Green
E 83 Jute bag mam;f‘acturmg (Excludmg processmg) © White
8 Material Recos . 2 .} ietlity White

(Collection of segu. gated plastic, glass, leather etc in
~tanks and tranel>r i ¢ recveling /reuse onlv) - ) .
83 Material Recon .. v i cliny { Includmg shredder} Green




377 Rubber backed coir mat .

"T'Serew nut and tools manufacturing (mUé'i_r{é milling, Creen

drilling, cutting, grinding machines and lathe

Tuk Thmner anuFactring (Mixing only) T Do
*3 Wood des;gnmg usmg CNC machme' T T e T
Sedi-
CHAIRMAN

Encl: As above
Copy to:
1. The Chief Environmental Engineer
Regional Office TVM/EKM/KKD

2. All District Ofﬁces

3. All Technical afis, Howde ‘rl‘fi:t L

4, IT Cell for Uplex dl 1 S 1w % cbsite

5 CA to Chairmin it © % wedioniw Secretary
6. Stock file
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CIRCULAR

i

Subi~- Sif T . re
b S”’”Q criteria for industries other than stone crushers.

Ref:- ‘r?) Minules of the meeting of the Committee held on 17.5.2004.
2) Decision of the 143" Board meeling held on 23-7-2004.

~ The Commillee constituted o study and recommer.d norms for siting
criteria of industries other than sione crushers have finalised the crileria in
the meeting held on 17.5.2004. I the 1438 meeting of the Board held on
23.7.2004 i was decided to impiement the siting criteria in consent
administration as stated below:

Criteria {or induslites other than slone crushers

< Distance fromt
i Int the case of industry having air poliution (includ:ng sound poliution;

potential, distance shaill be measured from the main building or the

building housing the gquipment, operation of process of most
poilution potential. -
i the case of industry having water poliution potential, distance shall r
be measured from the major wastewaler oullet |
iii. in the case of induslry having air and water pcliulion potential, the
shorter of the above two dnsg_anc:as shall be lakan
o Dislance 10
_ The horizonta! distance to the nearest residence shall be measured

and dencted dn.

i The horizontal distance o the nearest educational instilution / court /
public office { hospital i place of worship / cormmunity hall / similar

sstablishment {excluding other indusiries) sha. be measured and

denoled do-



| AN ; T Y ST IR R &
Sy é\{lae‘re d_q andror Uc- areis f‘G"‘ISIC-Efif'abf)’ OTe ti.a e prarpi it
Td ) 2o e . - e ine
F‘Sta”'?-@ menlicned baiow, it 1s N0 necessaly Lt Measure ne
sama but it s sulficent ‘o stale as >7 1€ un. e distance

Mentioned

e — ST
T tndustry . _ﬂ_mr\!umm_gﬂ:_\ distance, M- .
Mol Sel T Egery S SRN R —

i | SMALL :—5}5@_@_ ............ T TE

i ' Green 3 5

Red % | 100
? S S ey S —
2 | MEDIUM Orange 15 25 !
_MM___,M

Green 6 10

Red 100 100

. N S
3 |LARGE Orange 40 60
Green i 15 " 30

roposed in silence ZONes as per

£or industries having noise potential, p
mimimum distance shall be

the Noise (Management and Handiing) Rules, the
two times the d, subject to a minimuin nf 100m.

ave a minimum set back of 3m belween the boundary

and the plant building to avoid construction of factory building along or 100
- close to the boundary wall. The satback can be utilised for the development of
¢ industries fafling in greenforange caiecories of Small

it is desirabte to f

greenbell. In Case o
Seale ndustries, the reguirement of minimum set back may be dispensed
‘»i'f\’i‘ih. :

ywhere necessary, the minimum distance may be enhanced for reasons

to be recorded in writing.

The above criteria
aftr O inonths,
S

MEMBER SECRETARY

wiil be implemented with immediate efect and will

be reviewed

To
ERMIKIKD

PMH(LMIP'I’NALPMSR/iDK/PLKDKMLPM/KNR
jaff in the Head Office.

1 CEE, RU.
' EE.DO.TV
3. All Techmical s

FORWARDED/BY ORDER,

ENVIRONMERNTAL ENGINEER:: 4 . |
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FILE NO : KSPCRB/PL/ICE/10019776/2023 |
Date of issue : 03-03-2023

KERALA STATE POLLUTION CONTROL BOARD
CONSENT !O ESTABLISH
ISSUED UNDER
The Water (Prevention & Control of I’oi]uti{;n) Act, 1974
The Air (Prevention & Control of Pollution} Act, 1981

and

The Environment {Protection) Act, 19806

As per Application No. : 10019776
Dated : 17-01-2023

To

AL JABAL

AN&GKURE R*‘ ge -

EAT

CHETTIYANKAD, ALATHUR, PALAKKAD, KERALA, PINCODE: 678‘%74

Consent No. : KSPCB/PLACE/10019776/2023
Valid Upto : 28-02-2028



(} ZN ERAL : Lo 2 :
l 1. Th15 mtem ated consent is rrmnted ‘;Ubjﬂtt to the powcr of the Boa:d to wi thdmw conscnt review and

: makc vcmation in or revokc aIE or any of the condmons as, the Boaxd dcems f' t

| '.x_fA_L_{mTy;

. 28-'0_24(528 T

2 Nf"-’".“_:".*f‘:‘f*;i‘%‘i‘.“?.‘hf‘?‘-."?._‘?’_f‘.h? Eﬁ!ﬂbﬁ.l_ﬁfilﬁ.ﬂii.t-ﬁ. AL MBAL : R
B S : : LHI;TTIYAN"KAD ALATIIUR I’ALAKKAD,
K‘L'RAL/\ PP\‘( ODE: 678574
L E-Mail ; mh’tman sal;h"&b(@ﬂamul com '_
'Cmuau Nuniber : 9400037906
3 | Oceupier Details 'ABDUL SALIH |
B R ' ANIY«THKUNDU NADUVA'IHAPFARA POST,
'ALATHUR PALAKKAD KERALA ' '
PINLODP 678574 o ' £
~Ma1! rahaman qd[:h?.RSC gma_i_l.gom~
Contact Number ' B I &
4" | Local Body PERlNc‘;m‘T_ug}{URJSSI |
S| Survey Number 1669
6 Village Peringottukurissi - 2
7 Taluk )\__lz_'a!hoor .
'§ | Diswict PALAKKAD
9 Capital Investment(Rs in Lakhs) 43 _
10 Scale Smatl
1 Category | GREEN
12 | Annual fee(Rs) {9500
Total Fee remitted(iis)' '6175.{)
13 Activity TO STOCK "(}O SACK PLASTIC SCR AP AND

PRODUCE PLASTIC CHIPS @ 400
Kilogram/Day(ACTIVITIES LIKE SHREDDING OR
GRINDING, BAILING AND SEGREGATION

ONLY)




' Col4 Machinery details 15 HP (Bxcess fees Rs. 1425 will considjpr for next

consent)

;
I
!
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ﬁcé‘””%mows AS PER

The Water (Prevention and Control of Pollutum) Act 19741;1 case cof generation of & dd(:‘.

< the mdust:y effiuent treatment system LOﬂSIbhl’ig of treattnent units having adequatc c,apacn
: per the pr nposal submitted along with the appl:canon shall be made functional before commy

- Additional facilitics required, if': any, to achieve the btanda: dr. lazd dOWn by the Bomd m’e 17
' "'-Watel Act shatl also be madt, dlong wn:h ¥ ' IR :

'Wﬂ_ie;' C_bmxﬁnpiia_)n: deesti_(_:' —25__0 litres perday

_.Efﬂuent Geﬁe:‘ati _r,m: .

efﬂuc'nt from

Y. csiabhshcd as
15%1cmmg ' o
1) (53 cyi the -

_‘SI NO 1Chzu acterlstms Umt Tolerance Limit. .

The chal acteusm,s of cfﬂuenl alfler chalmcnt, shall confu m o iht’,‘ foimwmg toluanu, lmuts;_-

-'--:‘Sew.age---- mde lsdﬂuent

-.'Modc'of disp'oS‘zﬁ of trsated .'ciﬂue'i_it: '
3 CONDITIONb AS PER '
: -_'The Alr {Prevennou and Conn oi ot Pollutmn) f&ct, 1981

:.'Aduqudtu dlI’ poliuuon controi mwsm £s shdll be prov;ded bcfon. cmmmsblonmg of the mdt
fauhnes reqmred if any, to achieve the standards laid down by thc Bedrd Shdll alqo be mad

stry. Additional

e along with,

: EZCk Scmrcr,s of Lm;ssmn _ ;2:;5(?;?;: 3/Hr) i S‘tack Hetght dbow, | Control f‘qmpment
R | | {Ground Roof?_;};em
Level
Emission characteristics shall not exceed the toliowmg__, _ S
181 .No, .Pmamctur - Limiting Standards {mg/Nm3)
4, CONDITIONS AS PER
The Environment (Protection) Act, 1986.
The construction activitics shall be carried out strictly in wmphdnw w:th the provisions of he Noise

Pollution (Regulation and Control) Rules 2000.

Used lead acid batteries shall be disposed of as per the Batteries (Management and Handlin

r) Rules, 2001

Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastcsl,{Managemcm

and Transboundary Movement) Rules, 2016.
e—wastr: shall be dlsposed off safely as pcr the E-Waste (Mandgmmnt} Rules, 201 6



|0

5.SPECIFIC CONDITIONS

5.1 This cansent, uniess withdrawn carlier shall be valid for five years from the date of | 1snue At the end of
the validity period if the construction is not completed, the same sh'iu be got renewed. Late apphcatmn shall

be accepted only with fine as applicable.

5.2 Consent to Operate / Authorisation shall be obtained before comu,l:_issioning the building

~{Prevention and Contro! of Pollution) Act, the Air {Prevention and Confrol of Pollution) Ac
Rules uander Enviconment (Protection) Act ‘

5.3 Adequate roofed area shall be provided for storing the entire raw muaterial and products |

5.4 Sewage effluent shall be treated in septic tank as per IS 2470 (Pdl‘l\'l)' 1985 and disclidr‘g}:d through soak
pit with concreted bottom, honcy comb brick work or perforated ring 1 *;Idc wall, 75¢m thick me sand

envelope outside it,
5.5 All operations likely to produce dust or noise shall be carried out *__v_igith appropriste enclo

5.6 The location of the unit shall be as per the approved site plan. No change/alteration from
approved site plan shall be done. :

5.7 All statutory permissions shall be obtained before operating the industry.

sure

under the Water
and the relevant--

ﬂ that of

5.8 Construction and demolmon achvities are equipped with adequate dust nuuudtmn mwsm 5.
Guipp q &

Digltaﬂy 5|gned _ty} Krishnan M N

Date: 20235_03 03 15:50:40 IST

SIGNATURE OF ISSUIN

G AUTHORITY

ENVIRONMENT%AL ENGINEER

{
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